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Posting of Commissioner of Income 
Tax to Rajkot

8573. SHRI VINODBHAI B. SHETH: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the post of Commis
sioner of Income Tax is lying vacant 
in Rajkot Head Quarters;

(b) if so, when it is likely to be 
filled up; and

(c) whether Government are aware 
that considerable hardship is caused 
to the assessees owing to the delay 
in the posting of a Commissioner at 
Rajkot?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARULLAH): (•) Yes.

(b ) It is likely to be filled up very 
shortly.

(c )  Government have been receiv
ing representations in this regard.
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Problems on the appointment of 
common Chairman of Indian Airline* 

and Air India
8575. SHRI P. K. KODIYAN: Will

the Minister of TOURISM AND CIVIL 
AVIATION bo pleased to state:

(a) whether it is a fact that the 
appointment of a joint Chairman for 
Indian Air Lines ando Air India has 
created certain problems at the 
management level;

(b) whether Government’s atten
tion has been drawn to the report 
appeared in Times of India dated 
14th April, 1978 in this regard; and

(c) if so. the details and Govern
ment's reaction thereto?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) No, Sir.
(b) Yes, Sir.

<c) A common chairman has been 
appointed under proviso (a) to sec
tion 4(1 A) of the Air Corporations 
Act, 1953 to secure greater coordina
tion between the two Corporations

and to ensure utilisation of the infra
structural facilities to the best ad* 
vantage of both the Corporations,. The 
question, therefore, of any reaction to 
a press report does not arise. 
Superscmioa in Supervisory Posts of

I.T.D.C.
8577. SHRI AGHAN SINGH THA- 

KUR: ' Will the*Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that super
sessions have been made in I.T.D.C. in 
the Supervisory posts;

(b) if so, the number of officers 
superseedc & during the last three 
years;

(c) the reasons and grounds for 
injustice to the employees of Indian* 
Tourism and Development Corpora
tion; and

(d) whether Government has any 
intention to redress the grievances ol 
the Senior Offifcers ’ superseded by 
juniors in ordê r to,avoid any Juture 
conflicts in staff?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
FURUSHOTTAM KAUSHIK): (a) to
(d). The information is being collect
ed and will be laid on Ihe Table of 
the Sabha.
Applications received by Joint Venture 
Committee for Joint Venture Projects

8578. SHRI R. D. RAM: Will the
Minister of COMMERCE. CIVIL SUP
PLIES AND COOPERATION bo 
pleased to state:

(a) whether the Joint Venture 
Committee had received a large num
ber of applications for its approval of 
Joint Venture projects between the 
period starting from the date of dis
solution of Fifth Lok Sabha i.e. 18th 
January, 1977 till the formation of 
new Government and/or Sixth Lok. 
Sabha during March, 1977;

(b) if so, the number of such appli
cations and the total number of pro
jects given approval out of such ap
plications before the formation of the 
new Government in March, 1977 with 
details;




